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Date of order 1 18'.07-2002 

SHR 

This MA has been filed for extt,ntion of time for implementing 

the order of the Tribunal dated 25.i.2000 passed in 0.i16 of 1997. 

Three months' time for com;pliance of the order dated 252000 was 

given to the respondenA authorities which expired in 'ugust, 2000. 

The MA has been filed on 4-72002 i.e. after Rbout two years. The 

present application is not maintainable since tin, e 	already been 

over in august, 2000. Accordingly, MA is dismissed, 

2. 	The Ld, Counsel for the contemnor subimits that he is not able 

to file reply to the CPC and he prays for sometime to file 	the  same. 

Prayer is granted and reply to CPC be filed by the next 	tèdd 

on 3-82002. 
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